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The Lok Sabha met at Eleven of the Clock

[MADAM SPEAKER in the Chair]
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REFERENCE BY THE SPEAKER
Loss Of Lives Of Eleven School Children In A Road Accident In Jalandhar,
Punjab

MADAM SPEAKER: Hon. Members, as you are aware, eleven school children
are reported to have been killed and several injured in a road accident in Jalandhar,
Punjab today.

The House expresses its profound sorrow on this tragedy which has brought
pain and suffering to the families of the bereaved and injured.

The House may now stand in silence for a short while as a mark of respect

to the memory of the departed.

11.01hrs

The Members then stood in silence for a short while.
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MADAM SPEAKER: Q.81. Shri Asaduddin Owaisi.
... (Interruptions)
SHRI BASU DEB ACHARIA (BANKURA): Madam, I have given notice for
suspension of Question Hour. ... (Interruptions)
MADAM SPEAKER: No, we cannot suspend the Question Hour. Question 81 -
Shri Asaduddin Owaisi.
SHRI BASU DEB ACHARIA : Madam, petrol price has been increased by
Rs.1.40 a litre. It is unprecedented. ... (Interruptions)
MADAM SPEAKER: Everything is disallowed. Nothing will go on record.
(Interruptions) ..."
MADAM SPEAKER: Nothing will go on record. Let us proceed with the
Question Hour.
(Interruptions) ... *
MADAM SPEAKER: We will take it up later in the zero hour. Please let us
proceed.

(Interruptions)

* Not recorded.
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11.03hrs
MADAM SPEAKER: Q.NO. 81,Shri Asaduddin Owaisi.

Q. NO.SI)E
SHRI ASADUDDIN OWAISI : Madam Speaker, I am convinced about the strong

stance of the hon. Defence Minister. During his tenure he has blacklisted six
companies. ... = But the problem of corruption in defence deals is still
persisting. ... (Interruptions) From my experience being a member of the Standing
Committee on Defence, I am convinced that the bigger problem is our
overdependence on defence imports. ... (Interruptions)
A& HBIGAT & AT VAT RN DR G 82 A A DI AT FaTed & Qo |

.. (o)
SHRI ASADUDDIN OWAISI : We have the dubious distinction of being the
largest importer of defence equipment. ... (Interruptions) My suggestion to the
hon. Minister is, the defence requirements are met by Ordnance Factory Board,
Tatas, Birlas, Mahindras, Reliance, etc. ... (Interruptions)
et ARG : MY [T Y81 SIIY| ! et & Feed 7 W |ared guT 2

.. (e
SHRI ASADUDDIN OWAISI : Will the hon. Minister agree with my suggestion
that we should have more plans for indigenization? ... (Interruptions) You must
have a vision for indigenization and then only can we control this bigger malice of
corruption. ... (Interruptions)
11.03% hrs

At this stage, Shri Sk. Saidul Haque, Shri P. Lingam, Shri O.S. Manian
and some other hon. Members came and stood on the floor near the Table.)
... (Interruptions)

* Not recorded.
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THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): Madam, I fully agree
with the hon. Member. ... (Interruptions) The ultimate solution to the scourge of
corruption in defence deals is indigenization. ... (Interruptions) Because of the
operational necessity of the Services, on their request that they need the most
modern equipment to meet the operational necessity, Government moves to import
many high value equipment from foreign sources. ... (Interruptions) But now
Government is giving topmost priority to indigenization. ... (Interruptions) Within
a few months we are going to change the defence procurement procedure again. ...
(Interruptions) In that, we will give more priority to indigenization so that Indian
public sector and private sector can play a major role in producing state-of-the-art
equipment for the Indian forces. ... (Interruptions)

11.04 hrs

At this stage, Shri Kalyan Banerjee and some other hon. Members came
and stood on the floor near the Table.

MADAM SPEAKER: Please go back to your seats. Let us proceed with the
Question Hour.

... (Interruptions)

MADAM SPEAKER: The House stands adjourned to meet again at 12 noon.

11.05 hrs

The Lok Sabha then adjourned till Twelve
of the Clock.
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12.00hrs
The Lok Sabha re-assembled at Twelve of the Clock.
(Madam Speaker in the Chair)
... (Interruptions)
12.0% hrs

At this stage, Dr. Ram Chandra Dome, Shri Kalyan Banerjee,
Shri M. Ananthan and some other hon. Members came
and stood on the floor near the Table.

... (Interruptions)
12.01hrs
PAPERS LAID ON THE TABLE

MADAM SPEAKER: Now, Papers to be laid on the Table.
THE MINISTER OF COMMERCE AND INDUSTRY AND MINISTER OF
TEXTILES (SHRI ANAND SHARMA): I beg to lay on the Table:-

(1) (1) A copy of the Annual Report (Hindi and English versions) of the
Indian Jute Industries’ Research Association, Kolkata, for the year
2011-2012, along with Audited Accounts.

(i1) A copy of the Review (Hindi and English versions) by the
Government of the working of the Indian Jute Industries’ Research
Association, Kolkata, for the year 2011-2012.

(2) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.
(Placed in Library, See No. LT 8423/15/13)

(3) A copy each of the following papers (Hindi and English versions) under
sub-section (1) of Section 619A of the Companies Act, 1956:-

(1)  Review by the Government of the working of the National Jute
Manufactures Corporation Limited, Kolkata, for the year 2011-
2012.
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(i)  Annual Report of the National Jute Manufactures Corporation
Limited, Kolkata, for the year 2011-2012, along with Audited
Accounts and comments of the Comptroller and Auditor General
thereon.
(4) Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (3) above.
(Placed in Library, See No. LT 8424/15/13)

12.01% hrs.
At this stage Shri Tufani Saroj and some other hon. Members came and stood on
the floor near the Table
... (Interruptions)
THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATI JAYANTHI NATARAJAN): I beg to lay on the Table:-

() ) A copy of the Annual Report (Hindi and English versions) of
the National Tiger Conservation Authority, New Delhi, for the year 2010-
2011, along with Audited Accounts.
(1) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Tiger Conservation
Authority, New Delhi, for the year 2010-2011.

(2) Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (1) above.
(Placed in Library, See No. LT 8425/15/13)

(3) A copy each of the following Notifications (Hindi and English versions)
issued under Section 38 of the Biological Diversity Act, 2002:-
(1) S.0.2611(E) published in Gazette of India dated 29" October, 2012,

notifying the species of plants and animals, mentioned therein,
which are on the verge of extinction for the State of Manipur.

(i)  S.0.2612(E) published in Gazette of India dated 29" October, 2012,
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notifying the species of plants and animals, mentioned therein,
which are on the verge of extinction for the Andaman and

Nicobar Islands.
(Placed in Library, See No. LT 8426/15/13)

... (Interruptions)

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS AND MINISTER OF STATE IN THE MINISTRY OF DEFENCE
(SHRI JITENDRA SINGH): I beg to lay on the Table:-

(1) A copy each of the following Notifications (Hindi and English versions) under
sub-section (4) of Section 350 of the Cantonments Act, 2006:-

(1)  The Ferozepur Cantonment Octroi (Amendment) Bye-laws, 2012
published in Notification No. S.R.0.9(E) in Gazette of India dated
24 December, 2012.
(i)  The Jalandhar Cantonment Octroi (Amendment) Bye-laws, 2012
published in Notification No. S.R.O.3(E) in Gazette of India dated
12" June, 2012.
(2)  Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at item (ii) of (1) above.
(Placed in Library, See No. LT 8427/15/13)

A copy of the Navy Leave (Amendment) Regulations, 2012 (Hindi and English
versions) published in Notification No. S.R.O. 98 in weekly Gazette of India dated
24" November, 2012 under Section 185 of the Navy Act, 1957.

(Placed in Library, See No. LT 8428/15/13)

... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI D. PURANDESWARI): I beg to lay on the Table:-
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(1) () A copy of the Annual Report (Hindi and English versions) of
the National Centre for Trade Information, New Delhi, for the year 2011-
2012, along with Audited Accounts.

(1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Centre for Trade Information,
New Delhi, for the year 2011-2012.

(2) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.
(Placed in Library, See No. LT 8429/15/13)

(3) A copy of the Annual Report (Hindi and English versions) of the Indian
Council of Arbitration, New Delhi, for the year 2011-2012, along with Audited
Accounts.

(Placed in Library, See No. LT 8430/15/13)

(4) (1) A copy of the Annual Report (Hindi and English versions) of the
Spices Board, Cochin, for the year 2011-2012, along with Audited

Accounts.

(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Spices Board, Cochin, for the
year 2011-2012.

(5)  Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (4) above.
(Placed in Library, See No. LT 8431/15/13)

(6) A copy each of the following Notifications (Hindi and English versions)
under sub-section (3) of Section 17 of the Export (Quality Control and Inspection)
Act, 1963:-
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(1) S.0. 3023(E) published in Gazette of India dated 28" December,
2012 rescinding Notification No. S.0. 205 dated 30" January, 1993.
(11) The Export of Raw Meat (Chilled/Frozen)(Quality Control and

Inspection) Amendment Rules, 2012 published in Notification No.
S.0. 3024(E) in Gazette of India dated 28" December, 2012.

(Placed in Library, See No. LT 8432/15/13)

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): I beg to lay on the Table:-

(1) A copy of the Life Insurance Corporation of India Class 1 Officers
(Revision of Terms and Conditions of Service) Amendment Rules, 2013 (Hindi
and English versions) published in Notification No. G.S.R. 16(E) in Gazette of
India dated 8" January, 2013 under sub-section (3) of Section 48 of the Life

Insurance Corporation of India Act, 1956.
(Placed in Library, See No. LT 8433/15/13)

(2) A copy each of the following Notifications (Hindi and English versions)
under Section 27 of the Insurance Regulatory and Development Authority Act,
1999:-

(i) The Insurance Regulatory and Development Authority (Salary and
Allowance payable to and other Terms and Conditions of Services
of Chairperson and other members) Amendment Rules, 2012
published in Notification No. G.S.R. 307(E) in Gazette of India
dated 19" April, 2012.

(i1) The Insurance Regulatory and Development Authority (Insurance
Advisory Committee (Meetings)(Amendment) Regulations, 2012
published in Notification No. F. No. IRDA/Reg/1/59/2013 in
Gazette of India dated 24™ January, 2013.

(i11) The Insurance Regulatory and Development Authority (Sharing of
Confidential Information concerning domestic or foreign entity)

Regulations, 2012 published in Notification No. F. No.
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IRDA/Reg/2/60/2013 in Gazette of India dated 24™ January, 2013.

(3) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at item No. (i) of (2) above.
(Placed in Library, See No. LT 8434/15/13)

(4) A copy of the Notification No. G.S.R.923(E) (Hindi and
English versions) published in Gazette of India dated 24™ December, 2012,
together with an explanatory memorandum making certain amendments in
Notification No. 25/2012-Service Tax dated 20" June, 2012 under sub-
section (4) of Section 94 of the Finance Act, 1994.

(Placed in Library, See No. LT 8435/15/13)

(5) A copy of the Notification No. G.S.R.36(E) (Hindi and English versions)
published in Gazette of India dated 21% January, 2013, together with an
explanatory memorandum making certain amendments in Notification No.
12/2012-C.E. dated 17™ March, 2012 under Section 38 of the Central Excise Act,
1944,

(Placed in Library, See No. LT 8436/15/13)

(6) A copy each of the following Notifications (Hindi and English versions) under
section 159 of the Customs Act, 1962:-

(1) S.0.2812(E) published in Gazette of India dated 30"™ November, 2012,
together with an explanatory memorandum making certain amendments in
Notification No. 36/2001-Cus., (N.T.) dated 3™ August, 2001.

(i)  S.0.2838(E) published in Gazette of India dated 6" December, 2012,
together with an explanatory memorandum regarding revised rates of
exchange for conversion of certain foreign currencies into Indian currency

or vice-versa for the purpose of assessment of imported and export goods.
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(iii)

(iv)

)

(vi)

(vii)

(viii)

(ix)

S.0.2899(E) published in Gazette of India dated 14™ December, 2012,
together with an explanatory memorandum making certain amendments in
Notiﬁcation No. 36/2001-Cus., (N.T.) dated 3™ August, 2001.

S.0.2966(E) published in Gazette of India dated 20" December, 2012,
together with an explanatory memorandum regarding revised rates of
exchange for conversion of certain foreign currencies into Indian currency

or vice-versa for the purpose of assessment of imported and export goods.

S.0.3070(E) published in Gazette of India dated 31* December, 2012,
together with an explanatory memorandum making certain amendments in
Notification No. 36/2001-Cus., (N.T.) dated 3" August, 2001.

S.0.37(E) published in Gazette of India dated 3™ January, 2013, together
with an explanatory memorandum regarding revised rates of exchange for
conversion of certain foreign currencies into Indian currency or vice-versa
for the purpose of assessment of imported and export goods.

S.0.170(E) published in Gazette of India dated 15" January, 2013, together
with an explanatory memorandum making certain amendments in
Notification No. 36/2001-Cus., (N.T.) dated 3™ August, 2001.

S.0.190(E) published in Gazette of India dated 17" January, 2013, together
with an explanatory memorandum regarding revised rates of exchange for
conversion of certain foreign currencies into Indian currency or vice-versa
for the purpose of assessment of imported and export goods.

S.0.240(E) published in Gazette of India dated 23" January, 2013, together
with an explanatory memorandum making certain amendments in
Notification No. 36/2001-Cus., (N.T.) dated 3™ August, 2001.

S.0.307(E) published in Gazette of India dated 31* January, 2013, together
with an explanatory memorandum making certain amendments in
Notification No. 36/2001-Cus., (N.T.) dated 3" August, 2001.
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(xi)

(xii)

(xiii)

(xiv)

(xv)

(xv1)

(xvii)

S.0.306(E) published in Gazette of India dated 31% January, 2013, together
with an explanatory memorandum making certain amendments in
Notification No. 5/2013-Cus., (N.T.) dated 17" January, 2013.

S.0.331(E) published in Gazette of India dated 7™ February, 2013, together
with an explanatory memorandum regarding revised rates of exchange for
conversion of certain foreign currencies into Indian currency or vice-versa
for the purpose of assessment of imported and export goods.

G.S.R.25(E) published in Gazette of India dated 15" January, 2013,
together with an explanatory memorandum making certain amendments in
Notification No. 92/2012-Cus., (N.T.) dated 4™ October, 2012.

G.S.R.35(E) published in Gazette of India dated 21% January, 2013,
together with an explanatory memorandum making certain amendments in
Notification No. 12/2012-Cus., dated 17" March, 2012.

G.S.R.880(E) published in Gazette of India dated 6™ December, 2012,
together with an explanatory memorandum making certain amendments in
Notification No. G.S.R. 744(E) dated 14™ November, 1995.

G.S.R.904(E) published in Gazette of India dated 18" December, 2012,
together with an explanatory memorandum making certain amendments in
Notification No. 10/2008-Cus., dated 150 January, 2008.

G.S.R.922(E) published in Gazette of India dated 21% December, 2012,
together with an explanatory memorandum making certain amendments
in Notification No. 12/2012- Cus., dated 17" March, 2012.

(xviii) G.S.R.42(E) published in Gazette of India dated 23" January, 2013,

together with an explanatory memorandum making certain amendments in
Notification No. 12/2012-Cus., dated 17" March, 2012.
(Placed in Library, See No. LT 8437/15/13)

(7) A copy each of the following Notifications (Hindi and English versions) under

(@

sub-section (7) of Section 9A of the Customs Tariff Act, 1975:-

G.S.R. 65(E) published in Gazette of India dated 4™ February, 2013,
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(i)

(iii)

(iv)

together with an explanatory memorandum seeking to extend the levy of
anti-dumping duty imposed on imports of ‘Flexible Slabstock Polyol’
originating in, or exported from, United States of America and Japan,
upto and inclusive of 4" February, 2014, pending outcome of Sunset review
investigations being conducted by the Directorate General of Anti-dumping
and Allied Duties.

G.S.R.881(E) published in Gazette of India dated 6™ December, 2012,
together with an explanatory memorandum seeking to extend the levy of
anti-dumping duty imposed on imports of ‘Polyvinyl Chloride Suspension
Grade’ originating in, or exported from, Taiwan, People’s Republic of
China, Indonesia, Japan, Korea RP,, Malaysia, Thailand and USA for
a further period of one year upto and inclusive of 22" January, 2014,
pending outcome of Sunset review investigations being conducted by the
Directorate General of Anti-dumping and Allied Duties.

G.S.R.888(E) published in Gazette of India dated 14™ December, 2012,
together with an explanatory memorandum exempting vitrified porcelain
tiles, produced by M/s Jiangxi Zhengda Ceramics Company Limited-China
PR and exported by M/s Foshan Z&D Ceramics Limited-China PR, from
the levy of anti-dumping duty with effect from 23" May, 2011.

G.S.R.889(E) published in Gazette of India dated 14™ December, 2012,
together with an explanatory memorandum exempting vitrified porcelain
tiles, produced by M/s Jiangxi Zhengda Ceramics Company Limited-China
PR and exported by M/s Foshan Z&D Ceramics Limited-China PR, from
the levy of anti-dumping duty with effect from 23" May, 2011.

G.S.R.890(E) published in Gazette of India dated 14™ December, 2012,
together with an explanatory memorandum seeking to levy anti-dumping
duty at the rate of 435.39 USD per metric tone on imports of Sodium
Hydrosulphite, originating in, or exported from the People’s Republic of
China, for a further period of five years pursuant to the final findings of
Sunset review investigations being conducted by the Directorate General of

Anti-dumping and Allied Duties.
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(vi)

(vii)

G.S.R.891(E) published in Gazette of India dated 14™ December, 2012,
together with an explanatory memorandum seeking to modify anti-dumping
duty on Cable Ties, originating in, or exported from the People’s Republic
of China and Taiwan and imported into India pursuant to the final findings
of the Mid-term Investigations of the Directorate General of Anti-dumping
and Allied Duties.

G.S.R.921(E) published in Gazette of India dated 21% December, 2012,
together with an explanatory memorandum seeking to levy anti-dumping
duty at rate of 60.79% on imports of Choline Chloride, originating in, or
exported from the People’s Republic of China for a period of five years.

(viii) G.S.R.924(E) published in Gazette of India dated 24™ December, 2012,

(ix)

)

together with an explanatory memorandum seeking to levy anti-dumping at
specified rates on imports of Phthalic Anhydride, originating in, or exported
from Korea RP, Taiwan (Chinese Taipei) and Israel, for a period of five

years.

G.S.R.912(E) published in Gazette of India dated 20" December, 2012,
together with an explanatory memorandum seeking to impose safeguard
duty on imports of electrical insulators into India from the People’s
Republic of China at the rate of 35% ad-valorem for the first year and at the
rate of 25% ad-valorem from the time period after the completion of one
year till 31* day of December, 2013.

G.S.R.15(E) published in Gazette of India dated 4™ January, 2013, together
with an explanatory memorandum seeking to impose provisional safeguard
duty @ 20% on Hot Rolled Flat Products of Stainless Steel-304 grade (upto
a maximum width of 1605 mm) classified within Chapter 72 of the
Customs Tariff, when imported into India from the People’s Republic of
China for a period of 200 days from the date of publication of the
notification.

(Placed in Library, See No. LT 8438/15/13)

... (Interruptions)

MADAM SPEAKER: Item No.7,Shri D. Napoleon-Not present.
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... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (DR. S. JAGATHRAKSHAKAN): I beg to lay on the Table:-

(1) (1) A copy of the Annual Report (Hindi and English versions) of

the Asian Centre for Entrepreneurial Initiatives, Bangalore, for the
year 2011-2012, along with Audited Accounts.

(11) A copy of the Review (Hindi and English versions) by the
Government of the working of the Asian Centre for Entrepreneurial

Initiatives, Bangalore, for the year 2011-2012.

(2) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.
(Placed in Library, See No. LT 8440/15/13)

(3) (1) A copy of the Annual Report (Hindi and English versions) of
the Tata International Limited, Bangalore, for the year 2011-2012,

along with Audited Accounts.

(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Tata International Limited,
Bangalore, for the year 2011-2012.

(4) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (3) above.
(Placed in Library, See No. LT 8441/15/13)

(5) A copy each of the following papers (Hindi and English versions) under
Section 619A of the Companies Act, 1956:-

(1) Statement regarding Review by the Government of the working of
the Jammu and Kashmir Development Finance Corporation
Limited, Jammu, for the year 2011-2012.

(i1)  Annual Report of the Jammu and Kashmir Development
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Finance Corporation Limited, Jammu, for the year 2011-2012,
along with Audited Accounts and comments of the Comptroller
and Auditor General thereon.

(Placed in Library, See No. LT 8442/15/13)

... (Interruptions)
THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI S. GANDHISELVAN): I beg to lay on the Table:-

(1 @O A copy of the Annual Report (Hindi and English versions) of the
Central Council of Homoeopathy, New Delhi, for the year 2011-
2012, along with Audited Accounts.

(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Central Council of Homoeopathy,
New Delhi, for the year 2011-2012.

(2) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.

(Placed in Library, See No. LT 8443/15/13)

(3) (1) A copy of the Annual Report (Hindi and English versions) of the
Institute for Post Graduate Teaching and Research in Ayurveda,
Jamnagar, for the year 2011-2012, along with Audited Accounts.

(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Institute for Post Graduate
Teaching and Research in Ayurveda, Jamnagar, for the year 2011-
2012.

(4)  Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (3) above.
(Placed in Library, See No. LT 8444/15/13)
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(5) A copy each of the following papers (Hindi and English versions) under sub-
section (1) of Section 619A of the Companies Act, 1956:-

(i) Review by the Government of the working of the Indian

Medicines Pharmaceutical Corporation Limited, Almora, for the
year 2011-2012.

(i1)  Annual Report of the Indian Medicines Pharmaceutical

Corporation Limited, Almora, for the year 2011-2012, along
with Audited Accounts and comments of the Comptroller and

Auditor General thereon.

(6) Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (5) above.

(Placed in Library, See No. LT 8445/15/13)

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS (SHRI SARVEY SATYANARAYANA): to lay on the Table

a copy each of the following Notifications (Hindi and English versions) under

Section 10 of the National Highways Act, 1956:-

(1)

2)

3)

S.0. 2917(E) published in Gazette of India dated 17" December,
2012, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 163
(Hyderabad-Bhupalapatnam Section) in the State of Andhra Pradesh.

(Placed in Library, See No. LT 8446/15/13)

S.0. 2129(E) published in Gazette of India dated 11" September,
2012, authorising Officers, mentioned therein, as the competent
authority to acquire land for building, maintenance, management and
operation of National Highway No. 20 in the State of Jharkhand.
(Placed in Library, See No. LT 8447/15/13)

S.0. 2514(E) published in Gazette of India dated 17" October, 2012,
authorising District Land Acquisition Officer, Palamau, as the
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competent authority to acquire land for building, maintenance,
management and operation of National Highway No. 98 in the State
of Jharkhand.

(Placed in Library, See No. LT 8448/15/13)

S.0. 2800(E) published in Gazette of India dated 27" November,
2012, authorising District Land Acquisition Officer, Garhwal, as
the competent authority to acquire land for building,
maintenance, management and operation of National Highway No.
75 in the State of Jharkhand.

(Placed in Library, See No. LT 8449/15/13)

... (Interruptions)
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12.03 hrs
MESSAGE FROM RAJYA SABHA

SECRETARY-GENERAL: Madam Speaker, I have to report the following
message received from the Secretary-General of Rajya Sabha:-

'l am directed to inform that the Rajya Sabha at its sitting held on
Wednesday, the 27" February, 2013 adopted the following motion:-

"That a Joint Committee of both the Houses consisting of 30
Members, 10 Members from Rajya Sabha and 20 Members from
Lok Sabha, be appointed to inquire into the allegations of
payment of bribes in the acquisition of VVIP Helicopters by the
Ministry of Defence from M/s. Agusta Westland and the role of
alleged middlemen in the transaction.

2. That the Committee shall have 10 Members of the Rajya
Sabha as its Members :—

(1) Shrimati Renuka Chowdhury
(2) Shri Birender Singh

(3) Shri Jesudasu Seelam

(4) Dr. Yogendra P. Trivedi

(5) Prof. Ram Gopal Yadav

(6) Shri Satish Chandra Misra
(7) Shri T.K. Rangarajan

Remaining three names will be filled later by the House.

3. That the Chairman, Rajya Sabha will nominate one of the
Members of the Committee to be its Chairman.

4. That the Committee shall start functioning from the
day it is duly constituted.

5. That the Committee shall be provided all assistance by the
Government and other agencies.

6. That in order to constitute a sitting of the Joint Committee,
the quorum shall be one-third of the total number of members of the
Joint Committee.
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7. That the Joint Committee shall make a report to this House
within three months of its first sitting.

8. That in other respects, the Rules of Procedure of this House
relating to the Select Committee shall apply with such variations
and modifications as the Chairman, Rajya Sabha may make.

9. That this House recommends to the Lok Sabha that the Lok
Sabha do join the Committee and communicate to this House the
names of 20 Members appointed from amongst the Members of the
Lok Sabha to the Committee as mentioned above."

2. I am to request that concurrence of Lok Sabha for the said motion, and also
the names of the Members of Lok Sabha appointed to the Joint Committee, may

be communicated to this House.'

... (Interruptions)
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12.04 hrs
STANDING COMMITTEE ON SOCIAL JUSTICE
AND EMPOWERMENT
32nd Report

SHRI HEMANAND BISWAL (SUNDARGARH): I beg to present Thirty-second
Report (Hindi and English versions) of the Standing Committee on Social Justice
and Empowerment (2012-2013) on "The Prohibition of Employment as Manual
Scavengers and their Rehabilitation Bill, 2012" pertaining to the Ministry of

Social Justice and Empowerment.

... (Interruptions)
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12.04 ' hrs.

STANDING COMMITTEE ON HOME AFFAIRS

165™ to 168™ Reports

DR. KAKOLI GHOSH DASTIDAR (BARASAT): I beg to lay on the Table the
following Reports (Hindi and English versions) of the Standing Committee on
Home Affairs:-
(1) One Hundred and Sixty-fifth Report on Action Taken by Government on the
Observations/Recommendations contained in the One Hundred and Sixty-first
Report on Demands for Grants (2012-13) of the Ministry of Home Affairs.
(2) One Hundred and Sixty-sixth Report on the Action Taken by Government on
the Observations/Recommendations contained in its One Hundred and Sixty-
second Report on Demands for Grants (2012-13) of the Ministry of Development
of North-Eastern Region.
(3) One Hundred and Sixty-seventh Report on the Criminal Law (Amendment)
Bill, 2012.
(4) One Hundred and Sixty-eighth Report on the Governors (Emoluments,
Allowances and Privileges) Amendment Bill, 2012.

... (Interruptions)
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12.04 V4 hrs.

STATEMENT CORRECTNG REPLY TO UNSTARRED QUESTION NO.
3754 DATED 17.12.2012 REGARDING GIFTS FROM KENDRIYA
BHANDAR AND REASONS FOR DELAY"

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 1 beg to lay a
Statement correcting the reply to Unstarred Question No. 3754 given on 17
December, 2012 asked by Shri Purnmasi Ram, MP regarding ‘Gifts from
Kendriya Bhandar’.

I had answered the Lok Sabha Unstarred Question No. 3754 relating to
"Gifts from Kendriya Bhandar" asked by Shri Purnmasi Ram, M.P. on
17.12.2012.

Information was sought in the Question regarding (a) The details of the
employees who has been granted permission to accept gift valuing more than the
limits prescribed in Rule 13 of the Central Civil Services (Conduct) Rules, 1964
from Kendriya Bhandar, during the last ten years; (b) Whether number of
employees of Ministry of Defence are holding elective office in Kendriya Bhandar
and are accepting gifts valuing Rs. 3,000/- in the form of free purchase coupons;
(c) Whether Joint Secretary and Chief Administrative Officer has received
complaints in the matter during 2012; (d) If so, action taken by him in the matter;
(e) Whether permission was granted to hold elective office in Kendriya Bhandar
to the same individual in 2012 against whom they were conducting investigation;
and (f) If so, the reasons therefor? It was inadvertently mentioned in the reply to
(c) that no complaint had been received in the Office of JS (Trg) & CAO related
to acceptance of gifts from Kendriya Bhandar, whereas a complaint dated

06.01.2012 on this issue was received in the Department.

The answer is therefore proposed to be revised. The error is regretted.

" Laid on the Table and also placed in Library, See No. LT 8450/15/13.
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I hereby place on the Table of the House copies of the revised answer to the
Unstarred Question No. 3754 relating to "Gifts from Kendriya Bhandar" asked by
Shri Purnmasi Ram, M.P. on 17.12.2012.

Reply to Lok Sabha Unstarred Question No. 3754 was laid on the Table of
the House on 17.12.2012. The Lok Sabha was adjourned sine die from 21.12.2012.
Subsequently, it has come to notice while the House was not in Session that the
reply given against para (c) of the Question was partially incorrect.

The Budget Session of Parliament is commencing on 21.02.2013. The
statement correcting reply to the Lok Sabha Unstarred Question No. 3754 is being
tabled on the 1* Question Day allotted to Ministry of Defence.

... (Interruptions)
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12.05 hrs.
STATEMENT BY MINISTER

Status Of Implementaion Of The Recommendations Contained In The 28™
Report Of The Standing Committee On Labour On Demands For Grants
(2012-13), Pertaining To The Ministry Of Labour And Employment”

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI KODIKKUNNIL SURESH): On behalf of Shri
Mallikarjun Kharge, I beg to lay a statement on the status of implementation of the
recommendations contained in the 28th Report of the Standing Committee on
Labour as per Direction issued by the hon. Speaker, Lok Sabha in pursuance of
Rule 389 of the Rules of Procedure and Conduct of Business in Lok Sabha on 1*
September, 2004.

The 28" Report of the Committee concerns the Ministry of Labour and
Employment, which was laid on the Table of the House on 03.05.2012. T would
like to mention that the Ministry had submitted to the Committee, the Action
Taken Report on this Report on 01.08.2012, which has been taken note of by the
Committee.

The status of implementation of the recommendations of the Committee,
contained in the 28" Report is indicated in the Annexure to my statement,
circulated among the hon. Members. I would not like to take the valuable time of
the House to read out all the contents of this Annexure which is laid on the Table.

I would request that this might be considered as read.

... (Interruptions)

" Laid on the Table and also placed in Library, See No. LT 8451/15/13



04.03.2013 33

12.05 2 hrs.

BUSINESS OF THE HOUSE

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI PABAN SINGH GHATOWAR):
With your permission Madam, I rise to announce that Government Business

during the week commencing today, the 4™ of March, 2013, will consist of:-
10.Further discussion on the Motion of Thanks on the President's Address.

11. General discussion on the Budget (Railways) for 2013-14.

12. Discussion and Voting on: -

(1) Demands for Grants on Account (Railways) for 2013-14.
(2) Supplementary Demands for Grants (Railways) for 2012-2013.
3) Demands for Excess Grants (Railways) for 2010-11

13. Introduction, consideration and passing of related Appropriation Bills.

14. Consideration of Resolution seeking approval of the recommendation
contained in the Third Report of the Railways Convention Committee
(2009) on "Rate of dividend for 2012-13 and other ancillary matters."

15. General discussion on the Budget (General) for 2013-14.

16. Discussion and Voting on: -

(1) Demands for Grants on Account (General) for 2013 -14.
(2) Supplementary Demands for Grants (General) for 2012-2013.
3) Demands for Excess Grants (General) for 2010-11
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... (Interruptions)
MADAM SPEAKER: Hon. Members, submissions may be laid on the Table of

the House.

.. (Interruptions)El

*sft o= el g (SRmEat): weley, FEfaRad AWl a1 sl dwiE @l driEr H
AT BT B HUT DY -
1. Qe B HH A (S K 8, Tea A Sfea [HAMI Dl @i Sl MYl Afeaa
DI WY |
2. IR U<T H WIHID AYGT A T §s Bl DI H7 AR BT @RA YT
B g |

"SHRI S. SEMMALAI (SALEM): I may kindly be permitted to make the

following submissions today:-

1. Need to take necessary measures to make Cauvery River a pollution free
river under National River Conversion Plan (NRCP) by allocating
sufficient fund for cleaning the river and dredging the silt from the
Mettur Dam.

2. Need to take necessary measures to provide an exclusive power grid
project for southern states to ease the exiting corridor congestion
through the Union Government had already assured on the floor of this

House long back but not implemented so far.

* Laid on the Table.
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*3ft T.&. A Ui (STerTia): Heled, MU RIY & b Nl Jwiig &1 driars! 3 Hudn
1. S W AR W UE I [ARIYAR ARG, § ORI A OAK AN Dl I Bl T
& et U1 R@T R | U8 <Wd §U S dchlel WERdl SUAE BRI B ey
DR e SR BN |
2. 9 A fRIveR HeRIE, § dRdl = JfGUIiNd § | o Il B g |
ENTS. § 9 SuTaT § | o 7 U RAIMY &1 S@d gy S dohia et
SUdE PR B 7 WRHR e S B |

* Laid on the Table
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12.06 hrs.
ELECTION TO COMMITTEE
National Jute Board

THE MINISTER OF COMMERCE AND INDUSTRY AND MINISTER OF
TEXTILES (SHRI ANAND SHARMA): Madam, I beg to move the following:-

“That in pursuance of clause (b) of sub-section (4) of section 3 of the
National Jute Board Act, 2008, read with rule 5 of the National Jute
Board Rules, 2010, the members of this House do proceed to elect,
in such manner as the Speaker may direct, two members from
amongst themselves to serve as members of the National Jute Board,
subject to the other provisions of the said Act and the Rules made
thereunder.

MADAM SPEAKER: The question is:

“That in pursuance of clause (b) of sub-section (4) of section 3 of the
National Jute Board Act, 2008, read with rule 5 of the National Jute
Board Rules, 2010, the members of this House do proceed to elect,
in such manner as the Speaker may direct, two members from
amongst themselves to serve as members of the National Jute Board,
subject to the other provisions of the said Act and the Rules made
thereunder. ”’

The motion was adopted.

... (Interruptions)
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12.06 > hrs.
DEMANDS FOR SUPPLEMENTARY
GRANTS ( RAILWAYY), 2012-13
THE MINISTER OF RAILWAYS (SHRI PAWAN KUMAR BANSAL): Madam,
I beg to present a statement (Hindi and English versions) showing the
Supplementary Demands for Grants in respect of the Budget (Railways)
for 2012-13.
... (Interruptions)

(Placed in Library, See No. LT 8452/15/13)

12.07 hrs.
DEMANDS FOR EXCESS GRANTS (RAILWAYS), 2010-11
THE MINISTER OF RAILWAYS (SHRI PAWAN KUMAR BANSAL): Madam,
I beg to present a statement (Hindi and English versions) showing the Demands
for Excess Grants in respect of the Budget (Railways) for 2010-11.
... (Interruptions)

(Placed in Library, See No. LT 8453/15/13)
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12.07Y hrs

NATIONAL INSTITUTES OF TECHNOLOGY,

SCIENCE EDUCATION AND RESEARCH (AMENDMENT) BILL, 2013"
THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI JITIN PRASADA): Madam, I beg to move for leave to
introduce a Bill further to amend the National Institute of Technology, Science
Education and Research Act, 2007.

MADAM SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
National Institute of Technology, Science Education and Research
Act, 2007.”

The motion was adopted.
SHRI JITIN PRASADA: Madam, I introduce** the Bill.
... (Interruptions)
MADAM SPEAKER: The House stands adjourned to meet again at 2.00 p.m.
12.08 hrs
The Lok Sabha then adjourned till Fourteen of the Clock.E

" Published in the Gazette of India, Extraoridinary, Part-II, Section-2, dated 04.03.2013.
** Introduced with the recommendation of the President.
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14.00 hrs
The Lok Sabha re-assembled at Fourteen of the Clock.
(Mr. Deputy-Speaker in the Chair)

... (Interruptions)

PAPERS LAID ON THE TABLE —Contd.

MADAM SPEAKER: Item NO. 7, Shri D. Napoleon.
THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT( SHRI D. NAPOLEON ) :I beg to lay on the Table :-

(1) (1) A copy of the Annual Report (Hindi and English versions) of the
Rehabilitation Council of India, New Delhi, for the year 2011-2012,
alongwith Audited Accounts.

(1) A copy of the Review (Hindi and English versions) by the Government of
the working of the Rehabilitation Council of India, New Delhi, for the
year 2011-2012.

(2) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (1) above.
(Placed in Library, See No. LT 8439/15/13)

14.0 ¥4 hrs

At this stage, Shri Kalyan Banerjee and some other hon. Members came
and stood on the floor near the Table.

... (Interruptions)
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14.0 4 hrs.

MATTERS UNDER RULE 377 *
MR. DEPUTY-SPEAKER: Hon. Members, the Matters under Rule 377 shall be
laid on the Table of the House. Members who have been permitted to raise matters
under Rule 377 today and are desirous of laying them, may personally hand over
slips at the Table of the House immediately

... (Interruptions)

MR.DEPUTY-SPEAKER: Only those matters shall be treated as laid for which
slips have been received at the Table within the stipulated time. The rest will be
treated as lapsed

... (Interruptions)

(i) Need to take urgent steps for the welfare of fishing
community in Andhra Pradesh

SHRI RAJAIAH SIRICILLA (WARANGAL): I would like to draw the
attention of the Government regarding the dire need to take urgent steps for the
overall welfare of fishing community not only in my Warangal
Parliamentary Constituency but all over Andhra Pradesh.

As the Government is well aware that the demand of Gangaputhra
Community to include them in the list of SCHEDULED TRIBES on par with
other States, was accepted in principle by the then Prime Minister Smt.
INDIRA GANDHI. But it is still pending for the last 43 years. The Bill
should be presented in Parliament without any delay. Gangaputhras come
under Backward Community in BC-A (SL.No.-1) . The other community
people like MUDIRAJULU/TENUGU are illegally obtaining Gangaputhra

Community certificates and claiming admissions in institutions and getting

* Treated as laid on the Table.
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Employment in State & Central Governments. Strict verification should be made
and their illegal certificates should be cancelled. Instructions may be given to
the Collectors and MROs concerned to take care while issuing caste
certificates. The fishing ponds and tanks like water bodies which are under
various managements should be brought under Fisheries Department and
should be given only to local fisheries societies registered on nominal lease.
The lease facility on nominal fees should be provided only to registered
fishermen societies. Every year, the lease rate is being enhanced by 10%. It
should be stopped. The Ex Gratia payment to the deceased family members
of fishermen who die in accident during fishing should be enhanced to Rs. 5
Lakhs.

I, therefore, request the Hon’ble Minister for Agriculture through the
Chair to kindly take immediate necessary steps to protect the overall interests

of the fishing community without any delay.
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(ii) Need to develop Cuddalore port in Tamil Nadu with latest modern
technology to address the industrial activities of the region

SHRI S. ALAGIRI (CUDDALORE): Cuddalore, my parliamentary constituency
in Tamil Nadu is a fast growing industrial city in Southern India located South
of Pondicherry along the coast of Bay of Bengal. The Cuddalore port is well
connected by roads and is known for its silver beach. It is the place of
confluence of three rivers namely Pennaiyar, Kedilam and Paravanar rivers. The
Gedilam River flows through the town and separates the old town from the new
one. However, the port of Cuddalore is very much neglected by the
Government. Thermal Power Plant, Ship building project, Fertilizers plant, one
Chemical project, NOCL Oil Refinery have been established there. The port of
Cuddalore needs the attention of the Government for its development so as to
serve the increasing demand of shipment and cargo facilities on the pattern of
joint venture. There are three R.C.C. cargo sheds with plinth area of 720 sq.
mts each. Two Transit sheds of 293 Sq. Mts. Plinth area each are not enough to
deal with the increasing demands of cargo facilities.

I would like to request to develop the Cuddalore port with latest

technology to cater to the demands of the Industrial Sector.
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(iii) Renovation of Sujan Ganga lake and the historical fort in
Bharatpur parliamentary constituency of Rajasthan

Mt o RE (WAR): W 99 8 WRAR & 99 e d fhd & e-urd
GO el g4 FeRTSe gR1 (MR 8 | GO § g9 H ¥ed Y ofd AT g3l &l AT

ST ERATRIAT B e SUANT § HEAYUl w0 | B 4 fordn S o | 3 & s (R
ST 54 P31 BT U SR H YISl b YA v PrH A foram S o | 9 pi H Ut
GO @ gRT RErsi gidr ed1 U4 A U W Yg Ol A WY 8Y B I | WY Y & qeld
& W TR WA T I AfRF <h HT MBR BT W0 o gl & D SR e &
W g@ MY gd b1 g AT ugfd 81 gt | wRaR el & Yfiee bl gd s @
AU B Mfharaiohe ¥d 3ifh Sfear gRI fovan S1ar € 91 Axpfa #31ed & 1 7 |
34l BTl BT g1 H GO ST B g€ AR U A FAY gR D A1 Agol "SI W g
AT d U A @ AT | S AU & ER) U G| Bl BIB! A §g © | GO Bl
P IR T 4 fHAHCR € S Af¥dHaR Sivl-2l g <1 g8 © | fhel @ <Rl # S1Te-
STE XN B g Ud 39 ol TR Radd ¥ | 3@ 39 fhel & 9w gR ud et @

QYT ERETT BT AT aTRD |

WRHR H RY 8 b IW fhel vd o e &1 debrd 3= d & g 20

BHRIS Bl AR Brg WX IR MY HRATs T |
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(iv) Need to confer national awards for the category of Stunt Choreographers
and stuntmen in Indian Cinema

SHRI MANICKA TAGORE (VIRUDHUNAGAR): The National Awards for
films which are conferred as incentive by the Government for making artistic,
competent and meaningful films, have come a long way to cover the entire
national spectrum of Indian cinema. These awards are given in three sections -
Feature films, Non-feature films and best writing.

National Awards aim at encouraging the production of films of aesthetic
and technical excellence and social relevance in cinematic form and thereby
promoting integration and unity of the nation. Another commendable aspect of
the National Awards is to encourage good films in all languages. Similarly,
awards for documentaries, whether short or full length, are given in different
categories.

Though awards are conferred in many categories, on and off screen, one
category of artistes, i.e. stuntmen and the stunt choreographers lend an aura of
entertainment, particularly in action-oriented movies but have been left out from
the ambit of this National Award. Action movies are the order of the day and are
being rolled out in large numbers. Many stuntmen risk their lives to create a 'real’
action sequence and stunt choregraphers toil hard to make the performance of
these stuntmen reach a zenith to give a 'real' entertainment. Introduction of
National Awards for the 'stunts' category can encourage the outstanding talents
of these stuntmen and choregraphers.

Hence, I request the Minister of Information and Broadcasting through
this august House to consider conferring National Award in the category of Best

Stunt Choreographer/Best Stuntman.



04.03.2013 45

(v) Need to include mono rail in Pune metro rail project plan

SHRI SURESH KALMADI (PUNE): Recently Pune Municipal Corporation
(PMC) and Pimpri Chinchwad Municipal Corporation (PCMC) have jointly
approved the 7.15 km elevated PCMC portion of corridor - I and accordingly,
they have requested the Maharashtra Government for taking up corridor - I
alongwith corridor - II of Pune Metro simultaneously. The Maharashtra
Government is supposed to submit the proposal very soon for entire 31.315 km
phase-one of Pune Metro to the Union Government for approval. The DMRC is
to be engaged as interim coordinator for this project. Meanwhile, the
Railway Ministry may kindly explore the Mono Rail option as feeder to Pune
Metro as integral plan for Pune Metropolitan region so as to make the Metro
project more amenable for funding by JICA.

Special purpose Vehicle should be formed with dedicated offices to
carry out homework and coordination with other civic agencies for speedy
implementation of the project in consultation with the State Government.

I urge upon the Minister of Railways to include Mono rail in Pune
Metro rail project plan as it would be very essential for the commuters of Pune

Metro.
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(vi)Need to improve service conditions of military officers

£t Muter R AEEa (EREE) ¢ W H Al WAl AN WRA fAferey Jar qen Rufad e
# 799 B Werg g wear 7 | Rifdd dar § wwd @ 9Tl SEIGaRl @ Ud |rel
aferr oEfy & aig Fygfda < & oMl @ dr 39 wWien 9 gafd srfeiiRal & HRER @
YR W FaTs I Bl AT TGA Wl FARM D SINY DRI Bl SHalg R Ugd B
DT BT B & | fasa I8 2 fh dgifie sfe 9 wRd Rifdd war qen wRedg <&
HAT BT FHGE A TN 8, b ARAR BT a1 & Aol ISHIGARI Bl IR JU Do
e BT Al A Yo B a6 FYfax frerd! & a2 R SRR & AR g8 ufhar Ferdl g |
D JMIRET AR I {1 & SMAHINAT BT 9gd [AuRid IRRATET § & $=d gU <
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(vii)Need to provide insurance claim to farmers of Uttar Pradesh particularly
in Barabanki parliamentary constituency whose
crops suffered damages due to unseasonal heavy rains

2 T A YR (ARTEDY): A8 AT Hedqul fAuT STR gew fARYER WY lh | &
H A THIH B GRATT B DR EWRE §s BAA A [PAHl Bl Bl F A6 g |
WRAY, 2013 & YH W8 § SR Y H WU RAMW g5 (o9 U< H B! dadrel
g ¢ | WAl H 9 WA A fFAFI B el 9918 81 T § | W AlD GHT &7 IREDT 7 AT,
AR, AR, AR, T 3MMfe B B I ORE < B TS 2 | 99 4G AU A HAr By
FHWR I TS ¢ | 39 g B §d 2 I8 | SR & 9 §id FHT g, oifdh ol & T
8% BYcll BT G4 el HRAT T | 59 e H, H IR Y b GEIHA! 9T qRGD] SIS
& e AGR DI e 7.2.2013 BT U3 fT@HR qd BT AT I91 T fQetar a1
R fpar o | gl fas@er € 6 S WR & [HAF B BEal & foy Sfg ff 9 W
AEHINAT K0T WIpd (BT T 2, ST Jud BAS 41 D [Hed & 9 F =0T A Herdl
BRI B ol Sl & | O gbR db gd e Aot hiffrmw drew | dar W ard
BT © I el QA IMYET R JAaol o H A g & S Aty | afe et g9 |
HW-HIR AT ST TS ST 8, A IFDI AR g1 A Bl 8, Oy fham s oy,

W E1 U0 Uil | Bl & SN UST b U fharT R JMHSAT BN bl T ThTI H AT

g, U8 oI S ® |

R N © 6 9 Hhe B Tl H fHAHl 31 & G9a 7eg o7 IAT D! HAA! P
Hd B Y §b, 11 HUM], FEhRI AT qA1 IS FRBR BT AT Tl Sleq I Sleq
& & e e #Y |
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(viii) Need to establish a Central medical College in Kalahandi, Odisha

SHRI BHAKTA CHARAN DAS (KALAHANDI): Kalahandi-Nuapada districts
are centrally situated in the backward KBK region of Odisha. For the last few
years, epidemic diseases have claimed more than thousands of lives. The health
problems highlight the poor condition of medical service in Kalahandi even after
65 years of Independence. The health service ratio shows there is only one
doctor per fifteen thousand people. A Central Government Medical College
in Kalahandi will meet the critical health needs of the tribal and economically
backward inhabitants. The proposed hospital will also play a key role in various
National Health programmes of the Centre in the KBK zones. The existing State
medical Colleges of Odisha and other super-speciality hospitals are situated at
very far off places.

In Kalahandi district there are hundred acres of government land near
Kesinga / Narla / Bhawanipatna Railway Station of East Coast Railway division
which can be utilised for this purpose. Also the district is well connected by road,

rail, an air strip at Utkela, Kalahandi and the nearest aerodrome is at Raipur.
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(ix) Need to include Hemophilia and Thalassemia in the Disabilities Bill, 2012

so as to accord them the status of benchmark disability

SHRI KABINDRA PURKAYASTHA (SILCHAR): The draft Right of Persons
with Disabilities Bill, 2012 (section 39, chapter 6) released in September, 2012 by
the Department of Disability Affairs, Ministry of Social Justice and Empowerment,
Government of India, deals with facilities to be awarded to persons with
benchmark disabilities. Under the abovementioned section there are 18 types of
disabilities. Out of these 18 types only 16 have been included and two excluded
from the Bill are Hemophilia and Thalassemia which are critical and life
threatening. Hemophilia is a genetic and severe type of bleeding disorder and if
not taken care of bleeding can turn into permanent severe disability or even can

lead to death.

Hemophilia Federation India is a self help organization working for the
welfare of people with Hemophilia. This organization has been trying hard for the
last 29 years for inclusion of Hemophilia particularly in the persons with
Disabilities Bill. But without any effect. As per survey it is observed that the
numbers of Hemophilia affected patients are growing everyday causing threat.

I demand that the Government should seriously take care of the remaining
two life threatening diseases and immediately include in the category of benchmark
disability, so that the affected people may get equal benefit available to other 16

categories.
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(x)Need to expedite double laning of road from Jamsar to Khajuwala via
Nursar and Pugal in Bikaner district of Rajasthan

3 3G T AT (femR): A D GG gRI WX GFad &3 bR & M SHas-
TRA-TA-ETSATAT AI$ DI Sdel YA Dl BIY a9 2011 B YA A 8 WPpd bR faar 12

o, oifhd BT B W 4R B & BRU I8 s 3l I qui & 81 US| AT TS DR
I WIS Bl Wredt § | WIe@ren ard Afify, Jeviiel 4 SUets qRETed € | Ersaren

gfexr el e} RIS &1 faerTeiia &3 89 @& BRU U & gl 9 fham
GTSATell &3 H 9 € qA7 37Ul fhari & A1eH 9 HiY I B & a1 STh] qHI-99
W O Ugeh Td/HREl H AT DA TSl § SR T A B Y g9 IRAAlfad A Bl el
ST BT © | $9d 3TlTdl Wiodrell § dITHYHh Td A1 P & ¥ B! Bdl & | o
AT ASH WS gN I8 W I T 6 aore @ dE o A8 2 dfed R i wsw
o &1 A G 89 ® SR g8f & ARG H AT FIYEUE UF /AT & AABIRAT H A9
g |3 H R WRPR & /M HA A AN Ha1 § b A GSH 6T $ ARINeud DI
Fe& frafor &t 1 Jem vd 91 R Of & & foy FeRa e aifs amiRet &1 w=a fira
REN
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(xi)Need to provide subsidized CNG to consumers in
Gwalior, Madhya Pradesh

sieelt aehert v Rt (TarforR):  warfoer, weg U< o eEfaeT i Bt & "ew |
T # wfid fhy T g wed @ AU, @) gt @) S I ¥ | HER & g Wil
H AUAS. UM P oY SHDI ARG IR @IeRR, RR, AR U ThR o
R Y S BT sraeaea 2 |

aoae H, Tarforr # 63 ¥ Ui fhm. ALuA S Sude 8 @ g J9fd oot #
39 WY, AGSl (W) H 45 T, HRIQEG H 50 w9 Ui .91, Td Piar § 46 w93 Ui
fh.a. Suce &1 I 2 | 39 g H uar 1 W A gl 2 6 Reelt # wd <@ & o=y
BRI H LTS, UG B dTell HUFRT D WRA WRDR AlHS! il 8 | g TarferaR d
LGS, UGN B dTell Jfdfadl I Bu Dl AfHSl T8l e & BHRoT Jg ALY
wE g |

WHR I e ¢ & aferr # Hgash. @ aran iy wrfia vy o= 3 wd
TR # UM B drell BUl Bl AfHS! Y& B SMY dlfs a8 W RARR )R wR
AU, BT YR T@rforR # A A PR D |
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(xi1)Need to set up vegetable storage facility at Soraon Tehsil in
Allahabad district, Uttar Pradesh

N e g FERA (FAR): AR GGG &3 Qi qedic] AR b1 Rare & go
BT 3T Aol I g & | R § ool HUSRY B B Aavel T8l 2 R fpam
ATl BT WUSRU T8l BRI IR 9T | gEY SWTel W el 4ol U R S SuS &
AT oI o el Bar © | e § el & WusRYl Bl gaRen | B 9 R g
famt & fog a8 18 dEl SR g $ Aot ufdfe ¥ Wnll § e R B e
JHAM IO TSl ¢ | fHaml &1 |ferl &1 Ifed Jou T8 W 8 SR dnra S1fd 8
 fHAMET BT ATl gTad FRaR ST 81 %@ 2 91 AT TR G 8Tl | Sitaq Jrae Bl
faqe & |

I WRBR A W M B fh T9ug goeEK § dgdid 9Rd & Rag &3 § deon

YUSRUT % Bl WATAT &Y AP DHIH IO Bl HE BN |
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(xiii) Need to accord financial approval for construction of roads in
left wing extremism affected districts in Bihar

3t geidl PR Rig (imamE): # 59 9&T &1 & ARBR B! Ya.S.3. B-2 ATS B
3R 3P BT AR | I8 FATT 7 ¥ & qrgell Iuarg | gaifad el o1 faf=a &
S A & Sfid g1 Rl # wedl & i &1 @ie Serr 7 | 98 A add e A
3rgHreT 2q faa #darer & i geifesR i &idl & | @fed © | 39 do &
9e A Il URIeT AT GRI ATSHT BT Iy W1 Ot H3Terd 1 4T 1 gl © |

feR I @ SETE, T, 4@, SHs, 8RAd 3Aife Al @1 @dT s Ao A
fopar g, fohg fad #ome gR1 Widfa & owra # 59 el 7 Fsai & FH @1 B
e 81 %@ & |

W WRAR I 77 2 b IRPR gR1 9 Ao &I o d97ad &1 vapufear b
HIS W AT HRamr Sy s Suare gwifad 39 el 3 dsdi & i &1 saseg
PR YT: YR B Wb U4 SUAE I TR B QM 8g SUAN Ud G9! HeH IodT S Wb |
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(xiv) Need to erect solar powerd fences along the stretch of forest reserve in

Krishnagiri district, Tamil Nadu to ensure protection from elephant menace
SHRI E.G. SUGAVANAM (KRISHNAGIRI): Krishnagiri District is one of the
important forested districts in Tamil Nadu. Forest area falling under
Denkanikottai taluk in the said district has been declared as 'Elephant Reserve'.
The forests are known for their rich floristic and faunal diversity. The forest
cover of this district extends over 1482 sq.kms.

However, elephants in the Reserve Forests of this district continue to be a
threat to the people and they live in constant fear. Elephants, in search of food and
water are attracted by banana, sugarcane and rabi crops cultivated in fields
adjoining the Reserve Forests. They often enter the farm lands and villages.
The effort made by the people and forest authorities to prevent their entry
into human habitations and chasing them away into the forest area becomes a
herculean task. Over the last few years, villagers killed by the elephants have
increased. The affected villagers are also not adequately compensated by the
Government. The steps taken to erect solar-powered fence bordering the forest
area in the district is not adequate.

I shall, therefore, urge upon the Government to take necessary steps for
erecting solar-powered fencing along the entire stretch of forest reserve in
the Krishnagiri District, Tamil Nadu and make provision for adequate drinking
water to the elephants in the forests which can discourage them from entering

into human habitations.
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(xv) Need to amend the rules and norms to facilitate availability of funds
allocated under Sarva Shiksha Abhiyan and MPLADS to Government aided
schools in the country
SHRI A. SAMPATH (ATTINGAL): The Sarva Shiksha Abhiyan (SSA) is a prime
engine to implement the right to education. But the Government aided schools are
outside the purview of the SSA. Development of infrastructural facilities including
safe drinking water, toilet facilities, play grounds, library, standard classrooms are
necessary for all Schools. In Kerala about 60% of the primary schools are in
Government aided Sector. The funds allocated to the SSA by the Government of
India could not be spent for the benefit of the poor children under the aided
schools as per the present norms. Many of these school buildings are more than

50-60 years old.

Under the existing guidelines of MPLADS also there are difficulties for the
development of infrastructural facilities in the above said aided schools,
especially if they are under single management and not under corporate
management. This unnecessarily leads to severe discrimination among the
students of the primary schools.

Hence, I urge upon the Government of India to rectify these discrepancies
by immediately amending the necessary rules and norms and thereby provide SSA

funds as well as the Funds under MPLADS to the aided schools also.
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(xvi) Voting right to primary school teachers to
elect members of Legislative Council

<. Ygaer yae Rig (demel): faam oReg arel =i # g aReg & g & Riedy a3
H Bl 3R 8§ Wpall & (&Pl Bl HAAGH DR BT AADR & wlfh qafHn el o
AAe &1 JBR &1 &, S Sfud wdid 8 8ar § | g9 fog fafy w3 dfeams
ele R faR o 2 139 3 S & IO Sl § UREE R &1 IR o |

IME © fb Hu FR IS Sl ¥ 39 Weg H WY B AGfAu § Fengd &
YT AR Y o 6 fagm aReg & gamEl § wrefe Rierel &1 wdaard B Bl AeR
et A |
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(xvii) Need to create new States in the country

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY (KOKRAJHAR): For
and on behalf of the indigenous Bodo-Tribals and other native people of the
entire proposed territory of the much awaited separate State of Bodoland, |
welcome the positive hints given by the Prime Minister, Dr. Manmohan Singh
with regard to the urgent need of the creation of separate State of Telangana at a
meeting of the UPA-II Co-ordination Committee held on 26 Feb., 2013 in New
Delhi. Dr. Manmohan Singh's positive gesture made the meeting about the
creation of Telangana is indeed worth welcome.

With regard to the long pending issue of creation of few more new States across
the country, the Union Government of India should take similar proactive policy
decision in the case of other deserving regions too like Bodoland, Vidarbha,
Bundelkhand, Purvanchal, Harit Pradesh, Kamatapur, Twipura, Bhil Pradesh and a
few more while taking final decision on Telangana after the passage of the General
Budget in order to accord equitable political, economic and social justice to the people
of the regions.

I, therefore, would like to urge upon the Union Government to

take positive policy decision on other deserving regions too
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.. (orTE)
IUTEAE WEGH : AT AT A e W ARY

.. (orET)
I ARG : FHUAT 96 18T

.. (cggem)

MR. DEPUTY-SPEAKER: The House stands adjourned to meet tomorrow, the 5
March, 2013 at 11.00 a.m.

14.02 hrs
The Lok Sabha then adjourned till Eleven of the Clock
oesday, March 5, 2013/Phalguna 14, 1934 (Saka).


reporters
Friday, March 10, 2000/Phalguna 20, 1921 (Saka).
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